healthy and wholesome en-
tertainment to the public,

2. Films, the thematic content of
which may have the effect of
undermaning our national
institution and our value sys-
tem should not be imported,
even if they are otherwise of
good quality and not objec-
tionable frora the Censor's
point of view.

3. The filmg imported should be
of high quality both techm-
cally and in terms of the
cinematic art.

4. They should not depict vio-
lence, nudity or sex

5. They should contribute to the
healthy development of the
public taste and the promo-
tion of goodwill and harmony
among all sections of the
people and among peoples of
different countries.

1200 hrs,
PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF NATIONAL CO-
OPERATIVE DEVELOPMENT CORPORATION,
New Dernr aAnp  1973-%4 WwWIiIH
AUDIT REPORT AND REVIEW AND ANNUAL
RerorT OF Hiwpusrany MacHixe TooLs
LTp, BANGALORE FOR 1974.75

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE): I beg to lay on the
Table—

(1) A copy of the Certified Accounts
(Hindl and Englsh versions) of the
National Cooperative Development Cor-
poration, New Delhi, for the year 1873-
T4 together with the Audit Regort
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thereon, under 'stb.-section ) 'of ses.
tion 17 of the 'National Coopetative
Development Corporation Act, 1962.
[Plazed in Library. See No. LT-10811/
76].

(2) A copy each of the following
papers (Hind{ and English vermions)
under sub-section (1) of section
619A of the Companjes Act, 1956:—

(1) Review by the Covernment on
the working of the Hindustan
Machine Toolg Limited, Banga-

, lore, for the year 1974-75

(i) Annual Repart of the Hindus-
tan Machine Tools Limited,
Bangalore, for the year 1974-
75 along wilh the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon [Placeq n
Library. See No. LT-10512/
76].

TwENTY-FIFTH RerorT 0 UPSC FOR
1974-75 AND STATFMINI FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) I beg
to lay on the Table—

(1) A copy of the Twenty-ifth Re-
port (Hindi and English verswons) of
the Union Public Service Commussion
for the period 1at April, 1974 to 31st
March, 1975, under article 523(1) of the
Constitution

(2) A statement (Hindi and Englsh
versions) showing reasons for delay i
laying the above Report, [Placed in
Library. See No. LT-10513/76].

ANNUAL REPORT Or PRAGA ToorLs LD,
SECUNDRRALAD FUR 1874-75

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): I beg to lay on the Table
a copy of the Annual Report (Iiindi
and English versions) of the Praga
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“Tools Limited, Spcunderabad, for the
1074.75 along with the Audited
and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of sec.
tion 619 of the Companies Act, 1058,
[Placed in Library. See No. LT-10514/
761,

REVIXW AND ANNUAL REPORT OF NATION.
an Projecrs ConsthuUcTion (CORPORA-
Twon LTID., New DELHI ror 1874-73

st dwew & el (o
fogwe saw) & swf giwfaw,
1956 Wt g7 619% Y I0ETIY (1)
@ waitr freafafas aaf (foft mar
Gy gwTe) & qF  oF wfr gar
q2H 9T WY

(1) g ofgYaar famfo
finq fafazs, af fest &
o 1974-75 & &F14-
W W T U
T |

(i) wsfiw ofeqraar fasfor
forrr fafirds, aF faeolt
®T T 1974-75 &7
ofes  wfwdew, ar.
qlifqr @ @qr 37 av
frdgs-TzRardas
& feegforer )

[Placed in Libriry. See No. LT-
10515/76.]

RussEr (AMENDMENT) RULES, 1076

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH). I
g to lay on the Table x copy of the
Rubber (Amsndment) Rules, 1096

Repors 1o 130

12462 hra
COMMITTEE ON ABSENCE OF MEM-
BERS

TWENTY.FirTH REPOAT

SHR1I PURUSHOTTAM KAKOB.
KAR (Panjim): I beg io present the
Twenty-fifth Report of the Commuttee
on Absence of Members from the Sil-
tings of the House.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

BEIGHTY-FIRST REPORT

SHRI DAMODAR PANDEY (Hazari-
bagh): I beg to present the Eighty-
first Report of the Committee on Pub-
lie Undertakings on Action Taken by
Government on the recommendations
conlainad in the Sixty-seventh Repart
on Fertilisers and Chemicalg Travan-
core Lamited

e ——

12,08 hrs.

STATEMENT RE. AGREEMENT

BETWEEN INDIA AND SRI LANKA

GN MARITIME BOUNDARY IN

GULF OF MANAAR AND BAY OF
BENGAL

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): I rise to place before tha
House the two agreements that have
been signed with Sri Lanka on 23rd
March, 1976 in New Delhi The first
Agreement relates to the Maritime
Boundary between India and Sri
Lanka in the Gulf of Manaar and the
Bay of Bengal and Related Matiers.
Consequent upon the signing of the
Agreement, there was also an ex-
change of Letters regarding the regu-
lation of fishing by Sri Lanka fishing
vessels in the Wadge Bank This Ex-
change of Letiters also constitutes an
agreement between the two countries.

The maritime boundary betweorn
India and S¢i Lapka in the Pally Bay
was. gethled by & similar Agrosment
in Juns 1974 With the Signing of



